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CENntAL APMINl S TRATIVE TRill.JNAl.. ALLltlAQAD BBiCH 

ALl'tiABADe 

Allahabad this the 17th day of Au51ust 1999. 

' 
Or:igin•l Application no. 846 of 1999, 

Hon•ble Mr· s. Dayal, Administrative Mlmber 
Hon•ble Mr• S·K·I· Naqvi, Judicial M!mb•r 

Satish .Chandra yaday, S/o Jear Nath Yadav, Extra Department•l 
Delivery Agency (EDDA) at Cholapur, Varanasi. P&rmanent 
Resident of aasantpur, Past Office, Sindhora, District, 
Varanasi. 

c/ A :iri N. :iingh 
Sri .:i. .-iing h 
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versus 

Assistant Superintendent of post, Towns Sub Division 
(East), varanasi. 

Senior post Master, Varanasi. 

Senior Superintendent of Post Offices, Elst Division, 
Varanasi. 

U'lion of India, through Secretary! Department of Fost 
and ~legraph, Ministry of Commun cation, New Dllhi. 
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respondents to regulirise the services of the ipplicant 

on the post of Extri Department Delivery AJent, Cholipur, 

var•n•si and pay his salary and other benefits regul•rly. 

2. 1here is a prayer f or interim relief ilso by way 

of direction to the respondents not to interfere the 

working of the applicant on the post of Extr• Department 

oe1ivery AJent, Cholapur, varinasi ind f or piyment of his 

silary ind other benefits regularly. 
• 

3 . Learned counsel for t he a pplicant mentions that the 

applicant~ated in pi r• 4.4 . on o•th t h•t the respondents 

•re going to fill the •f or~•id post by •ppointing some other 
A 

person very soon ind are thre•tening to terminate the 

services of the applicant on the post of E.o.o.A. 

4. Le•rned counsel for the applicant also pr•ys that 

the direction be issued t o the respondents to consider t he 

applicint in c•se they started process for filling up this 

post. 

5. .ve find from •nnexure 1, 2 • 3 • 4 and 5 that the 

applicdnt was given charge on 20.2.97 and hinded over ch•rge 

to ane shri Amir Nath Yad•v on 26.a.91. He was ag•in given 

charge by Amar Nath Y•dav on 6.10.98 •nd he claimed to have 

worked on this post till 7.1.99. '!here is a handing over 

order to t his effect •t annexure 4. n-ie applicant ~s 
C-~ 

ag•in given ch•rge on 29.01.99. Thus it is ~that 

the applicant hid not been appointed on this post by 

fallowing regular process for selection of E.o.o.A. t.l'lder 
t\..l ~ i> 

the circumstances~based on mere apprehension. \Je do not 
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consider this OA to be maintainable and we do not feel th•t 
• 

cause of action has yet ar,sen to file this O.A. 

this O~A~ is dismissed in limine. 
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~n 
ll!lmber-J Member-A 
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Therefore, 
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